
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

NEW DELHI

O.A. NO. 2721/1992

Ne lAi De ]. h i t his t h e 30th day o f J u n e;, 1,99 7 .

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HGN'BLE SHRI N. SAHU, MEMBER (A)

Shri Mahendra S/0 Nanak,
C a s u a 1 L a b o u r K h a 1 a s i u n d e r

F'W1 hia p u i" a n d 10W Ha p u r ,
No r-1 h e r n Ra i. 1 wa y ,
R/ 0 V- 213 , S LJ b ha s h Na g a r ,
New Delhi., Apj:?! icaint

( Non e f o r t he App 1 i can t )

- Versus -

1 „ Un i o rI o f I n d i a t: h r o u g h
General Manager,
Northern Rai Iway
ISaroda Hoi,jse,,
New Dedhi.,

2 Dj Vi s i on a1 Railway Man age r,
Northern Railway,
Mcwadabad.

3 Ar;s I s t a n t En g i rie e r ,
Northern RaiIway,
Hapui _ f-.'ssporr.leri r:s

( By Sliri KKPatel, Advocate )

ORDER (ORAL)

Shri Justice K. M. Agarwal, Chairman -

None appears for the applicant though the name of

Shri B., K,. Batra is shown as the counsel For tlie

appl.Lcant. Shri S. K. Sawhney aj:)pears as proxy

counsel for Shi i Batra and makes a prayer for

ad,journment on the ground that Shri Batra is unweJl.

Prayer for adjournment is refused because on 15., 4, 1997

It was recorded !:>y us that for the last four years the

counsel for the applicant was not coming to the

ibunal as he was not keeping good heal tin.



/eic-/

Accord!rigly, it: was directed that i::he case be risted

for hearing after informing the applicant about the

next date of hearing,. We are inforfned that: sirdi a

n o t: i c e tia d be e n sen t: t o t he a p p 1 i c a n t b y R€•g i s t r e d

post .

UneJer the circumstances, we ar-c r-iot: UKtliiied to

grant any further adjournment to the applir:ant:„

p a r t! c Ij 1a r 1y whe n t |-i i s c a s e i s p n d i,n g ;r, i n c::: e i. 9 9 2

Ac <:::; o r d i n g 1 y , i t i s h e r e b y d i.s mi s rie d f o r wa i11: o f

i::::'!' osecu t ion

( K. M.. Agai'wai
Ahauj i'-mai !

( N,. Saliu )
Member (ri)


